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HARYANA STATE POLLUTION CONTROL B0ARD 
Faridabad Region, Opp. HewoAppmt., Sector-16, Faridabad 

Website: www.hspcb.gov.in 

-------------------------------------------------------------------------
Memo.No.HSPCB/FR/2021/ 2-7 30 - 3 '2. Date~ 0_::-~l 12:'2-I 
To 

The Registrar General , 
National Green Tribunal, 
New Delhi , 

Sub: Status Report on behalf of HSPCB in compliance of order dated 

05.04.2021 in O.A. No.49 of 2020 in the matter of Tulinder Katoch Vs 

State of Haryana &Ors . 

In this connection, please find enclosed herewith the Status Report on 

behalf of Deputy Commissioner, Faridabad and HSPCB in compliance of order dated 

05.04 .2021 in O.A. No.49 of 2020 in the matter of Tulinder Katoch Vs State of Haryana 

&Ors. 

Submitted for your Kind information please. 

DA/as above 
oi-\11\¥' 

Reg ~ r 
Faridabad Region 

Endst. No. HSPCB/FR/2021/ Dated: 
A copy of above is forwarded to the Chairperson, Haryana State Pollution 

Control Board , Panchkula for information and further necessary action please . 

Endst. No .HSPCB/FR/2021/ Dated : 

~4\yA'~ 
Regional Officer 

Faridabad Region 

A copy of above is forwarded to the Legal Cell, Haryana State Pollution 

Control Board, Panchkula for information and further necessary action please 

w_ .• ~Y(Y-
Reg~ -, Officer 

Faridabad Region 



BEFORE THE HON 'BLE NATIONAL GREEN TRIBUNAL 

PRIN CI PAL BENCH, NEW DELHI 

OA No.49/2020 

I N TH E MATTER OF : 

Tul inder Ka toch & Anr. 
Applicant(s) 

Versus 

State of Haryana & Ors. 
Respon dent( s) 

s. Particulars 
Pages 

No. 
1. Status report in compliance of order dated 

2-5 

05.04.2021. 

2. Annexure- 1: Copy of Memo dated 6-7 

27.10 .2021. 

3. Annexure-2: Copy of Memo dated 8 

26.10 .2021. 

4 . Annexure-3: Photographs taken on dated 9-10 

27 .10.2021. 

5. Annexure-4 : Copy of Memo 11- 13 

No.MCF/MOH/2021/238 dated 10.09.2021. 
I 

6 . Annexure- 5: Copy of Memo dated 14 

28.10 .2021 
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I 
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BEFORE THE HON 'BLE NATIONAL GREEN TRIBUNAL 

PRINCIPAL BENCH, NEW DELHI 

OA No.49/ 2020 

IN THE MATTER OF: 

Tulinder Katoch & Anr. Applicant(s) 

Versus 

State of Haryana & Ors . Respondent(s) 

REPORT ON BEHALF OF DEPUTY COMMISSIONER, FARIDABAD AND 

HARYANA STATE POLLUTION CONTROL BOARD IN COMPLIANCE OF 

ORDER DATED 05.04.2021 

MOST RESPECTFULLY SHOWETH: 
Background: 

1. That this Hon'ble Tribunal took notice of the application action 

against collected garbage and sewage on the bank of U.P. - Agra 

canal. I n compliance of order dated 03.09 .2020 passed by this 

Hon'b le Court, a report dated 23.02.2021 was filed incorporating 

action taken and proposed to be taken by th e Municipal 

Corporation of Faridabad . The re leva nt porti on of report dated 

23 .02 .2021 is reproduced below : 

"3. That in respect to water stagnated, it is submitted that 

1800 mm dia sewer line work under AMRUT Scheme has 

been allotted to carry out the sewerage load of MCF Sectors 

fa lling on western side of Agra Canal. The sewerage of MCF 

area in sector was also to be connected to this sewer line. 

However, due to pending NOC from finance department this 

work is getting delayed. Taking note of the present situation, 

alternate immediate solution is being planned to carry the 

sewage upto sewere line already laid down. Accordingly, an 

estimate of Rs. 17.10 Lacs has been prepared to lay pipe 

line and channelize the water into sewer line already in 

place. The administrative approval of this estima te has been 

21 Pa ,~ 
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2. 

approved from the Commissioner, MCF and execution of 

work shall be started after completion of tender process. 

Execution of this work is likely to be completed within four 

months. 
It is also submitted that water stagnated in the area is being 

disposed off by installing the sewer Engine/ Tractor and same 

is likely to take 20 days." 

This Hon'ble Tribunal after considering report dated 23.02 .2021 , 

vide order dated 05.04.2021 directed that further action be taken 

expeditiously and sought further action taken report. 

3. As per information received from the Municipal Corporation of 

Faridabad (MCF) vide letter dated 27.10.2021 , 

NOC/administrative approval was sought from competen t 

authority/Executive Engineer (B&R) Public Works Department to 

execute the task as proposed and mentioned in report dated 

23.02.2021. However, said request was denied. Considering the 

emergent situation at site, request for permiss ion was not 

persuaded for long, rather, a new strategy was planned i. e. 

cleaning the already lying sewer line in non-functional position 

due to clogging etc. and to channelize sewer into th is sewer line. 

Accordingly, said sewer line was cleaned and made funct ional. 

Thereafter, flow of sewage was channelized into this line . At 

present, no sewage is flowing towards area in question from the 

MCF area. The stagnated water in area in question had also been 

disposed of as committed in para no.3 of report dated 

23.02.2021. 

4. It has been further informed t]lat while visiting the area in 

question on 25.10.202 1, some Construction & Demolit ion was te 

was found which was adjusted in low lying area in questi on on the 

evening of 25.10 .20 21 and morning of 26.10.2 021. It was 

3 1 
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informed that no waste is lying on the area in question , as such, 

there is no possibility of burning of waste. It is worth whi le to 

mention here that during said task, official from Irrigation 

Department, State of Uttar Pradesh objected the task being 

executed by MCF through JCB machine. The said official claimed 

ownership right over the area in question. Accordingly, Executive 

Engineer, Div-Ill, MCF informed the Executive Eng ineer·, Head 

work Division Agra Canal about the incident and requested that 

cleaning, removal of encroachment etc. in future may kindly be 

done by U.P. Irrigation Department itself. It is noteworthy th at 

letters/representations have also been written to State of U.P. and 

its authorities and annexed with OA as Annexure A-15 to A-18 . 

5. After receiving the report from MCF vide Memo dated 27. 10.2021 

alongwith photographs, area in question was vis ited by official of 

the HSPCB also on the same day. The photographs provided were 

verified and found true. Copy of Memo dated 27.10.202 1 issued 

by Executive Engineer, MCF to the Regional Officer, HSPCB, 

Faridabad is annexed herewith as Annexure-R/1 . Copy of Memo 

dated 26.10.2021 issued by Executive Engineer, MCF to the 

Executive Engineer, Head work Division Agra Cana l is annexed 

herewith as Annexure-R/2. Photographs taken on 27.10.2021 

are annexed herewith as Annexure-R/3. 

6. It is submitted that for prevention of burn ing of waste, 

constituency wise, 5 no. of team has been constituted comprising 

5 members each vide office order bearing Memo 

No.MCF/MOH/ 2021/178 dated 09.08.2021. Copy of Memo 

No.MCF/MOH/2021/238 dated 10.09.2021 issued by Medi ca l 

Officer of Health, MCF is annexed herewith as Annexure- R/ 4 . 

7. It is subm itted that with respect to rej uvenaticn of ponds in 

4 I r :: 
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Faridabad, it has been reported by the concerned Execu t ive 

Engineer, MCF vide letter dated 28 .10.2021 that no pond exits in 

area in question pertaining to Irr igation Departmen t, State of 

Uttar Pradesh. However, progress pertaining to rejuvenat ion of 

ponds/water bodies as mentioned in O.A. No.325 of 2015 (Lt . Co l. 

Sarvadaman Singh Obero i Vs Uol & Or.) and O.A. No 39 3 of 2019 

(as Mahesh Kumar v/s State of Haryana & others) is being 

monitored by the Haryana Pond and Waste Water Management 

Authority, Panchkula. Copy of Memo dated 28 .10.2021 issued by 

Executive Engineer (Pond), MCF to the Regional Officer, HSPCB, 

Faridabad is annexed herewith as Annexure-R/ 5. 

The report is submitted accordingly for kind consideration. 

It is undertaken to comp ly with the direction s passed by this 

Hon'b le Tribunal. 

Regional Officer, 
Faridabad Region 

HSPCB 

Place : Faridabad 
Da te : oJ..-\\\'?-°J..\ 

5 IF , 
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To 

/4nal Officer, 
Haryana State Pollution Control Board, 
Faridabad . 

Memo No. MCF/EE/111/2021/1075 dated 27.10.2021 
Sub: Action taken report in the OA no. 49 of 2020 in the matter of Tulinder Katoch & othe rs 

V/s State of Haryana & others. 

In reference to you r office memo no. HSPCB/ FR/2021/2040 dated 30.09.2021 re gardi ng 
the subject cited above the action taken report in O.A. No. 49 of 2020 titled as Tul inder Katoc h 
& Ors. Vs St of Haryana given as under: 

1. The Munici pal Corporation of Faridabad has already updated with the action taken 
report to Pollution Control Board vide office noting/Memo dated 19.02.2021 and 

19.11.2020, basis on which a report has already been filed by the Board on 23 .02.2021 
before the Hon' ble NGT. The acti~n plan submitted was as under: 

·' That in respect to water stagnated, it is submitted that 1800 mm dia 
sewer line work under AMR UT Sch,!rne has been allotted to carry out the 
:;eweroge load of MCF area in sector was a!,o to be connected to this 
sewer line. However, due to pending NOC from finance departmen t this 
work is getting delayed. Taking note of the present situation, alternate 
immediate solution is being planned to carry the sewage up to sewer lin e 
already laid down. Accordingly, an estimate of Rs. 17.10 Lacs has been 
prepared to lay pipe line and channelize the water into sewer line already 
in place. The administrative approval of this estimate has been approved 
from the Commissioner, MCF and execution of this work is likely to be 
completed withi,1 four months. 
It is also submitted that wa ter stagnated in the area is being dispo sed u;f 
by installing the sewer Engine/ Trac tor and same is likely t ~ take 20 
days." 

2. Hon'ble NGT took note of the report and passed order dated 05.04.202 1 d1 rect 111g to 
take furthe r action expedit ious ly. 

3. To execute the above stated task, a lette r dated 25.03.2021 bea ring memo no. MCF/ EE -
111/2021/32 1 was sen t to the Executive Engineer (B&R) Public Work Department Haryan a 
to provide NOC/ Admini strative approval but the permission has not granted and 

refused by the competent authority/ Executive Engi neer (B&R ) Pu bli c Works 

Department vide lette r dated 12.04.2021 beJri ng No 3015/DB. However anothPr 
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request has been sent to authoritie s of the Public Work Departmen t to recons ider the 

matter and also informed that the matter is before Hon'ble NGT vide letter dated 

16.08.2021 bearing memo no. MCF/EE-II1/2021/747, but the reply from the said office 
has not been received. In such situation, a new strategy was planned to cle an the sewer 

line al ready present but lying non-operationa l due to clogging and to channelize the 

sewage therein . Accordingly, sewe r line has been cleaned and made ope rat ion al. 

Th erea fter, sewage has been diverted towards this cleaned sewer line an d the system is 

now operational. No sewage is being stagnated in area in question from th e area falli ng 

under the jurisdiction of MCF . 

4. Th e Water stagnated in the area was also disposed of as comm itted in par .i no . 03 of 

re port dated 23.02.2021. However, area in question is low lying area Therefore, 

possibility of collection/stagnation of rain water in said area cannot be ruled out. 

5. 

6. 

Wh ile visiting the area in question on 25 .10.2021, some Construction & Demolish Waste 
was found which was adjusted m th at low lying are a on evening of 25 .10 202 1 and 
morning of 26.10.2021. However, during s~id task, official from Irrigation Department , 

State of Uttar Pradesh objected the task being executed by MCF through JCB machine 
clai ming ownership right over the area in question. Accordingly, MCF vide lette r dated 
2f\10._2021 has informed the Executive Engineer, Head Work Division .n.gra Canal 
heaving its office at Okhla-New Delhi about the incident and pres ent proceedin gs 

before NGT. It was requested that cleanin(l, removal encroachment etc. in futu re may 

kindly be done by UP Irrigation Department itself. Copy of Memo no. 

MCF/EE/III/2021/1071 dated 26.10.2021 is enclosed herewith. 

In nutshell, the requisite action has been taken by the MCF by chann eliz ing th e sewa ge 
into sewer line w hich was bei ng cleaned and mad e operat ional . The land in quest ion 1s 
under the ownership and jurisdiction of U.P. Irri gation Department . Th erefore, Hon' ble 

NGT may kindly be requested to manage the affairs of the area in question by UP 

Irrigati on Department on its own level to protect from encroachm ent /du mpi ng of 
waste and/or any other task as directed by the Hon'ble NGT. It is also submitted t hat at 
pres ent, no was te is lying on the area in question (opposite to buildi ng of appl icant 

No.2). As such, there is no possibility of burnin g of waste. However, for futu re, UP 

irr igation Department may be asked to do the needful. 

/' / : , 11 1. t, . - , 'I - ' 

,;, ./ { )i; ,, ( f'n" , 

I 

Executive Engin eer, Divis ion Ill , 

MC('Clld1Parida bad 
Exer ·_r' · 

:._ ' . ,,' -
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Head Works Division Agra. Canal, 
Okhla -NeW D~lhl-110025. 

MCF/EE/III/20211 ) 011 Dated 

' 
Sub: Tulinder Kntoch & Others vis O.A No. 49/2020 

. 'TT ,amif '!iUllT '1ITITT t 1%' airm ii; '!IN l!wf fzyift Ff'!. 
~'Ii~ ;f;\' lffe· ;;nf.l; fttm ft;nir, if;r lffe t 'TT it ,mm National Green 

Tribunal, New Delhi Iii :~irr ,frr 'lTi'l"IT it~ 25/10/2021 '( 26/10/2021 'lTT M 'ITT ffl 
's<'!TlIT .rr qr a1ri: 26.10.2021 'lTT m ..r m 'l:'1' 'Im Tf'!T w qq mr tt 
m'i'1' garr amw;r,rm1.;<o~i\''oll! mitll'IT~ a1ri: ,,ft~,m m" 
9456091563 <n: it llT 'f 9467788826 <n: 11 .55 A.M 'IT •.ft ~ !ITT~ 

~itffl'.;m~mrotfvrt:(l!'!Tm ~irq~it'0 'Jfi't it 1!'!iTf mm 

'i'1' lf,{q[ ~ . ll'fT ~I 

o!o 3ITT"'liT '3f'!lrr '!iUllT o\1'1lT t if;'t w<r it '0 'lfi't <n: .n:ft ( 1!'!iTf mm 

'ITT:'1T arrft l "'m "'f'i '!ft m f.tinr 1lifrnm >frr '0 

&! 
aiQMi-P1:ffirf-03 

tEr.'.: r.u_tivo F.n_y r. ,:: er Dlv-l!i 
N1 un 1c:;1al C~r~ir. r~~!•A1 

F,~RiDAE>AD 
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Municipal Corporc1 11o n. F;:indabad 
( \ : • ! tu~wh.,_r'l l rrn, ll 1.IIJ;Jd 1;! 10l 11 l lW \ cll•11 I , !1, 1 
r, I ('I I , 0, I\ l l f ,l, 'l :,,1 11 (,(,I , 11 , ., 1,., 

~-----... '··•.· _"_•.-0_~_·"_<•-•r-·_· ------------ - ---11._~"'"' ml, ,,, "' '""'" ' ., . rt'••'' "-H' 

'/ 
~)ist ·· , ll Ill t\ttorm:v, 

t\,lu11ic1·,)•il l ' . 
. 1 ' orpnrntill11, 

l·.iridnbad. 

MCF/MOll/2021 / 1.3CZ Dated: - I 0.09.2021 

Suhicl't:- \ · • 1 ct1011 t11kc11 report in the mntlcr of OA no. 49/2020 of Hon'ble 
NGT Court. 

. On the suhject cited above, find action taken repo11 on point no. 4.3 
1.1..' .. "Pr,·, c11ting buring of waste'' is as follows: 

.\) For rrc, cntion ofburing of solid waste, constituency wise 05 no. of teams was 
-:onstituted comprising of 05 members each vide this office order bearing 
nw110 no. MCF/MOH/2021/178 dated: 09.08.2021 (_,4.ttached as A11nex11re-
"A "J . 

B) Further. details of challans issued against violators is as under: -

Total cha! Ian issued from 0 1.01.2020 to 31.08.2021 = 29 no. 

Amount of ch all an imposed Rs. 1,45,000/-

Medial Officer of Health 

Copy to: -

1
. Corporation Secretary, MCF for information & necessary act ion please. 

Far/dabad sfepplna towards Smart Cltv 
/ 

f I 
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Faridabad stepping towards Smart City 
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M_u~1icipnl Corpor.ilion, Fmidnbacl 
0,>\ C.h r,., l /l\T f',, 1.-IJ~ \il 1:' hl\H , l l \t) .1 '.1h1.1 
h ·I . 0 1..'tl .' 11 1(\ .t!J. :-' .t\ lj\ f .. l .' 11 !,~hl •) 
f n1 o, ... , : .- q,115 ~ 

----------~rn~n~~~)~"'·'~···,•·~·- ,,~,,"~--~· ~~b~Rp 

' ' 

l'lw l,L·gi1111.il 11lfa·n. 
I l.ir>·.1 11 :1 l\1llutiu11 Cu11trol llo:ml 
Si:ctur-I (,, Fnrid:1h:1d · 

Mcrno No MCF/EE/\>ond/2021/ 5 ½ D111cd &q, / ID [ 20 l. I 

S11hjl'Ct :. 0,.-\. No '19/2020 tilled 11s T11lindcr l(11toch & OIIH-rs V/s S1:1IL' of 
11:iryana .~ other 

In nhovc subjected cnsc, the Hon'ble Tribunnl vidc order dntcd 05.0-1.2021 

din.:ctcd that l'urthcr nctio11 11111st include rcjuvcnnting ponds including their dc-

.,l11dgi11g I 1-..:1110,·:11 or w:1stc & preventing nl' wnstc. It is humbly submi tt ed Ih:11 1111 

11111HI L':-;i1., i11 nren 111 question. I lmwvcr. progress per1:1ining 10 rc_i11 ,·L·11:11i ,,11 ,,t" 

ponds/wntcr bodies ns mc11tio11cd in 0./\. No.325 or 2015 (Lt. C0I. S:1r\':1d:11 11:111 

Si11gh <lberoi Vs UOI& Or.) nnd 0.1\. No 393 0I'2019(ns ivl:1hcsh Kurn:ir " ' ' S1:11c ,, t· 

I l:11-y:111,1 & others) is being 111011itnrcd by the l·l:1ryn11n Pond n11d W :isll' \\" :11c1· 

,\ •l:111ilgL'lllL'lll 1\u1hnri1y. Pn11chkul:1. The uctinn tnkcn rq1or1 nbout :ll"L':l i11 q11c,1i,1I1 

with respect to removal of wustc nnd chn11110lizing ol' sewer into ~C\\\'1· line h:1, 

,ilrc:mly been submitted hy conccnwd l~:-;ccutivc Engirn:cr 11long " ·ith plH11os1~1I1h~. 

Moreover, lnnd in ques tion pcrtnins to lrrignti~rn Depnrtrncnt. S1ntc ot·u11 :1 r l'1~Hbh. 

l<i.:eping in view or thi.: :1bnvc tllis lnnd cnnnnt be considc1· ll1r 1\·_j111· L'11:11i,111~ 

po11d. 
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